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 The above condonation of delay is listed for hearing.  None 

appeared for the appellant.  Ld. A.R Shri M. Jagan Babu submitted that 

the delay is of 17 days. 
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2. Taking into consideration that the delay is only  17 days, and after 

considering the submissions made in the application, I am of the view 

that the appellant has put forward sufficient cause for condoning the 

delay.  The COD application is allowed. List the case for regular hearing 

in normal course. 

  

(dictated and pronounced in court) 

 

 

                           (Sulekha Beevi, C.S) 
                            Member (Judicial) 
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